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FINAL ORDER No. 51664/2019 
 

 

      DATE OF HEARING : 29/11/2019
      DATE OF DECISION: 29/11/2019 

 

RACHNA GUPTA:  
  

The ld. Counsel for the appellant has filed application praying 

for withdrawal of the appeal.  It is mentioned that the appellant has 

already filed an application under “Sabka Vishwas (Legacy Dispute 

Resolution) Scheme, 2019” for final settlement of the case.   

 

2. In view of the said submission and keeping in view Section 

127 of Finance Act, the present becomes the case of deemed 

withdrawal.  Resultantly, the request is hereby accepted.  Appeal in 

hand stands dismissed as withdrawn. 

  

[Dictated and pronounced in the open Court] 

 

 

 

                                                          (RACHNA GUPTA) 

                                                          MEMBER (JUDICIAL) 
Anita 


